
202

BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 86 OF 2024

IN THE MATTER OF:

MR. TANAJI RUIKAR …APPLICANT

Versus

M/S NARSINHA STONE CRUSHER &

CRUSH SAND & OTHERS …RESPONDENTS

INDEX

S. No. Particulars Page No.

1. Rejoinder on behalf of the Applicant to the Reply
affidavit filed on behalf of Respondent No. 1 and 2

202 - 212

2. Annexure A-1
Copy of judgement issued by Hon’ble Supreme
Court in the matter of Hanuman Laxman Arsokar
vs Union of India (2019) 15 Supreme Court Cases
401.

213 - 281

3. Annexure A-2

Copy of judgement issued by the Hon’ble Principal
Bench, National Green Tribunal, New Delhi on
dated in the matter of Vimal Bhai vs. Tehri Hydro
Development Corporation, Original Application
No. 197 of 2016.

282 - 306

4. Annexure A-3

Copy of electricity bill of the Respondent No. 1

307 - 309

Omkar Wangikar
Advocate for the Applicant



203

BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 86 OF 2024

IN THE MATTER OF:

MR. TANAJI RUIKAR …APPLICANT

Versus

M/S NARSINHA STONE CRUSHER &

CRUSH SAND & OTHERS …RESPONDENTS

REJOINDER ON BEHALF OF THE APPLICANT TO THE REPLY
AFFIDAVIT FILED BY RESPONDENT NO. 1 & 2 DATED 03.01.2025
AND TO REPLY FILED BY THE RESPONDENT NO. 3, 4 & 5 DATED
24.07.2024 AND COMPLIANCE AFFIDAVIT FILED BY THE
RESPONDENT NO. 4 & 5 DATED 01.01.2025.

MOST RESPECTFULLY SHOWETH :

1. That the above titled application has been filed under Section 14, 15,

and 20 of the National Green Tribunal Act, 2010, pertains to the

substantial issue of environment due to running and operating of unit of

Respondent No. 1 i.e. M/s. Narsinha Stone Crusher and Crush Sand

unit with various non-compliances of terms and conditions of the

Consent issued by the Maharashtra Pollution Control Board, and

illegally running and operating of Ready Mix Concrete Plant unit of

Respondent No. 2 i.e. M/s. Narsinha RMC Plant without valid Consent

to Operate from Maharashtra Pollution Control Board, and due to

various non-compliances which causes serious environmental pollution

nearby areas, inspite of that the administration has remained mute to the

happening, and not willing to take any appropriate action against the

units.
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A. REJOINDER TO THE REPLY AFFIDAVIT FILED BY

RESPONDENT NO. 1 & 2 DATED 03.01.2025 :-

2. That the instant Rejoinder is being filed by the Applicant in the afore-

mentioned matter to refute the averments made by the Respondent No.

1 and 2 in its Reply dated 03.01.2025.

3. It is submitted that the answering Respondent No. 1 has mechanically

filed said Reply without application of mind. Hence, it is submitted that

the averments and allegations mentioned in reply of the Respondent No.

1 and 2 are denied in toto unless it is specifically admitted or reiterated

hereunder and no part of the same may be deemed to have been

admitted otherwise.

4. That it is submitted that, the Respondent No. 1 and 2 through its said

reply it is alleged that the Applicant has submitted the Application with

the ulterior motive of harassing them. However, there is no evidence in

the record to substantiate the allegation that the Applicant acted with

malafide intent. The documents provided by the Applicant clearly

indicate that Respondents No. 1 and 2, through their operations, are

contributing significantly to air pollution in the surrounding areas.

Consequently, the negligent conduct of Respondent No. 1 compelled

the Applicant to file the present Application before the Hon’ble NGT.

Furthermore, Respondent No. 1 is attempting to conceal his

irresponsible attitude towards the environment by making false and

fabricated allegations against the Applicant.

5. That through its reply the Respondent No. 1 and 2 cited a judgement of

Hon’ble Supreme Court as ‘Uday Welfare Trust vs. State of UP’, but

said finding are not at all applicable to this present application. The

Respondent No. 1 is a stone crusher unit is running with various non-

compliances and which cause serious air pollution to the nearby areas.

Further the Respondent No. 2 is a RMC unit and running illegally
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without consent from the MPCB since 2021. Despite of that the

Respondent No. 1 and 2 alleging the intention of the Applicant and

objecting locus of the Applicant which is completely against the law.

6. That the Hon’ble Supreme Court in the judgement of “Hanuman

Laxman Arsokar vs Union of India (2019) 15 Supreme Court Cases

401”. The Hon’ble Supreme Court held that in cases concerning

environmental governance, courts should decide the case on merits.

Vague aspersions on the intentions of public-spirited individuals do not

constitute an adequate response to those interested in the protection of

the environment. As per Para 164 Page No. 469 of the Judgement

clearly talks about Court should assess the case on its merits based on

the materials present before it especially in the Environmental matters.

164…“Before we part with the present case, we consider it

appropriate to record a finding on the bona fides of the

appellants before this Court. It was briefly urged by the

respondents that the appellants have invoked the

jurisdiction of this Court based on a personal agenda and

consequently, the present appeal is liable to be dismissed.

This argument cannot be accepted. We accept the

submission of Ms Shenoy, learned counsel appearing on

behalf of the appellants, that the non-consideration of

vital issues by the EAC has led to the invocation of the

statutory remedy available to them under Section 22 of the

NGT Act 2010. Vague aspersions on the intention of

public-spirited individuals does not constitute an adequate

response to those interested in the protection of the

environment. If a court comes to the finding that the

appeal before it was lacking bona fides, it may issue

directions which it thinks appropriate in that case. In cases

concerning environmental governance, it is a duty of

courts to assess the case on its merits based on the

materials present before it. Matters concerning
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environmental governance concern not just the living, but

generations to come. The protection of the environment, as

an essential facet of human development, ensures

sustainable development for today and tomorrow.”

(Copy of judgement issued by Hon’ble Supreme Court in the

matter of Hanuman Laxman Arsokar vs Union of India (2019) 15

Supreme Court Cases 401 is attached herewith as ANNEXURE A-

1).

7. That further, in the matter of “Vimal Bhai vs. Tehri Hydro

Development Corporation”, Original Application No. 197 of 2016, on

dated 13.04.2017 the Hon’ble Principal Bench, National Green Tribunal,

New Delhi in para no. 12 on page no. 11 it is held that,

12… “The language of Section 14 read in conjunction with

Section 18 of the Act of 2010 clearly provides that the

expression locus-standi will have to receive a liberal

interpretation and the application cannot be thrown out on

this ground, if it otherwise raises a substantial question of

environment in accordance to the implementation of any

legal right in relation to the Acts mentioned in Schedule-I

of the Act of 2010.”

As per the said judgement it is clear that the application should be heard

on the basis of merit, through this present Application the Applicant has

provide enough material on record to show the genuineness of the

damage caused to the environment by the Respondent No. 1. (The copy

of judgement issued by the Hon’ble Principal Bench, National

Green Tribunal, New Delhi on dated in the matter of Vimal Bhai vs.

Tehri Hydro Development Corporation, Original Application No.

197 of 2016 is marked herewith as ANNEXURE A-2).

8. That the Respondent No. 2 has not yet closed its RMC unit till date,

which remains operational. Furthermore, Respondent No. 2 has not
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submitted an application for an electricity connection. Instead, it is

utilizing the electricity supply from Respondent No. 1, and said fact that

has been deliberately concealed by both Respondents 1 and 2 before the

Hon’ble Tribunal. Additionally, neither Respondent No. 1 nor

Respondent No. 2 has provided details regarding electricity connections

to the Hon’ble Tribunal. It is noteworthy that multiple electricity

connections have been issued by the Maharashtra State Electricity

Distribution Co. Ltd., Sangli Rural Division, to Respondent No. 1 at the

site located at Gat No. 446/1 in post Kalambi, Tal. Miraj, Dist. Sangli.

9. That the through its said reply the Respondent No. 2 does not indicate

that the electricity connection was disconnected following the

instructions of Respondent No. 4 and 5, namely the MPCB. One of the

consumer accounts associated with Respondent No. 1 is 279322003654,

registered under the name "Narsinha Stone Crusher Crush Sand And

RMC." Therefore, it is clear that there is no direct connection attributed

to Respondent No. 2, which eliminates any grounds for the

disconnection of electricity. Which shows that it is clear fabricated

story created by the Respondent No. 1 and 2 along with Respondent No.

4 and 5 just to create the ambiguity. (The copy of electricity bill of the

Respondent No. 1 is marked herewith as ANNEXURE A-3).

10. The Respondent No. 1 has not provided any information regarding how

compliance has been achieved throughout the entire response, nor has

any supporting evidence been included. Additionally, the response

primarily pertains to Respondent No. 2. As of now, the non-compliance

of Respondent No. 1 persists.

11. The Respondent No. 4 has determined the EDC to be Rs. 98,12,500/-

solely concerning Respondent No. 2. It is important to note that the

entire stone crusher unit operated by Respondent No. 1 is in violation of

the consent terms and conditions; however, Respondent No. 4 did not

perform the EDC calculation for Respondent No. 1. Following a
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complaint from the Applicant, Respondent No. 4 visited the unit of

Respondent No. 1 on 19.06.2023 and identified several significant non-

compliances with the consent terms and conditions. The EDC for

Respondent No. 1 must be determined from 19.06.2023, until all

compliance requirements are fulfilled.

12. That the Respondent No. 2 has not applied for the consent to establish

from the Respondent No. 4 i.e. MPCB, despite of that entire

construction of the RMC plant has been completed and applied grand

for Consent to Operate. However, said consent has been refused by the

Respondent No. 4 on 10.05.2022, despite of the RMC unit is not closed

and it is still operating and functioning. Further, as per gazetted

notification issued by the State of Maharashtra on 27.10.2016 the

Respondent No. 2 is not allowed to establish the RMC unit within 100

meter distance from the major road (National/ State Highway, MDRs,

main roads in city areas). Hence the entire structure of the Respondent

No. 2 has to remove immediately.

13. The Applicant has submitted an RTI Application to the Maharashtra

State Electricity Distribution Co. Ltd., Sangli Rural Division,

requesting information about the electricity connections of Respondents

No. 1 and 2. However, Respondents No. 1 and 2 are allegedly exerting

political pressure on the Maharashtra State Electricity Distribution Co.

Ltd. to prevent the disclosure of this information to the Applicant.

Additionally, Respondents No. 4 and 5 have also failed to provide

relevant information to the Hon’ble Tribunal. This situation indicates

that the closure of Respondent No. 2 closure only on paper.

B. REJOINDER TO THE REPLY FILED BY THE RESPONDENT

NO. 3, 4 & 5 DATED 24.07.2024 AND COMPLIANCE

AFFIDAVIT FILED BY THE RESPONDENT NO. 4 & 5 DATED

01.01.2025 :-
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14. That the Respondent No. 4 and 5 has not submitted the entire details

regarding the closure report of the Respondent No. 2 along with proper

photos and which electricity connection has been disconnected by the

Maharashtra State Electricity Distribution Co. Ltd., Sangli Rural

Division.

15. The Respondent No. 4 and 5 has not provided the compliance report of

the Respondent No. 1 along with proper photographs. That the

Applicant states that the compliance of the Respondent No. 1 is on the

paper only, factually the situation is completely different.

16. That the Respondent No. 4 and 5 ought to have close the both the units

of Respondent No. 1 and 2, because sitting criteria for stone crusher

units and RMC units respectively.

17. The Respondent No. 4 has determined the EDC to be Rs. 98,12,500/-

solely concerning Respondent No. 2. It is important to note that the

entire stone crusher unit operated by Respondent No. 1 is in violation of

the consent terms and conditions; however, Respondent No. 4 did not

perform the EDC calculation for Respondent No. 1. Following a

complaint from the Applicant, Respondent No. 4 visited the unit of

Respondent No. 1 on 19.06.2023 and identified several significant non-

compliances with the consent terms and conditions. The EDC for

Respondent No. 1 must be determined from 19.06.2023, until all

compliance requirements are fulfilled.

18. That as per the compliance affidavit filed by the Respondent No. 4 and

5 which shows that, during visit dated 27.12.2024 the Respondent No. 4

and 5 found out the various non-compliances of the Respondent No. 1

which as follows :-

i. Water sprinkling arrangement at the vent (7m. height).

ii. Metalled/ hard roads within the premises.

iii. Wind breaking wall.
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iv. Closed covering to all conveyer belts.

v. Water flogging system to end of conveyer belts.

vi. Fully closed covering to crusher jaw.

vii. Screening sections.

viii. Not developed green belt.

ix. Dust collector and scrubbing system.

x. Dust containment cum suppression system.

Hence despite of knowing all these facts the Respondent No. 1 failed to

comply the consent terms and condition.

19. Further the Respondent No. 1’s stone crushing activities is running and

operating very close to National Highway, also it is nearby human

habitation. That the circular dated 04.03.2020 issued related to

amendment in sitting criteria for stone crusher units in the State of

Maharashtra by the Maharashtra Pollution Control Board, wherein it is

stated that minimum distance shall require from the nearest National

Highway is 1.0 km, but inspite of that the MPCB officers hand in glove

with the Respondent No. 1 has approved the renewal of consent to the

Respondent No. 1.

20. The significant non-compliance issues associated with Respondent No.

1 have persisted for an extended period. Despite this, Respondents No.

4 and 5 have failed to take any suo-moto action against Respondents No.

1 and 2. Consent for renewal was granted to Respondent No. 1 on

02.05.2022, yet the longstanding nature of these non-compliances raises

serious questions about the justification for this consent. The renewal

application was submitted by Respondent No. 1 on 15.02.2022, and it is

expected that an officer from Respondent No. 5 conducted a site visit as

part of the process. This suggests that the report submitted by the

officer to Respondent No. 4 may have been inaccurate or misleading,

leading to the approval of the renewal consent. Consequently, it appears

that the officers of Respondents No. 4 and 5 may be colluding with

Respondents No. 1 and 2.
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21. Therefore it is humbly prayed that this Hon’ble Tribunal may be

pleased to rejoinder filed by the rejoinder on behalf of the Applicant, to

the reply affidavit filed by Respondent No. 1, and grant the prayers in

original application, and pass such further or other orders in the interest

of environmental justice.

Place: Sangli

Date: 26.02.2025 Advocate for Applicant
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
********** 

 

ORIGINAL APPLICATION NO. 197 OF 2016 

 (M.A. NO. 376 OF 2016) 

IN THE MATTER OF:  
 
1. Vimal Bhai 

C-85 A, South Ganesh Nagar 
Shakarpur, Baramad 
East Delhi-110092  

 
 

 
…..Applicant 

Versus 
 
1. Tehri Hydro Development Corporation  

Pragati Puram, Rishikesh, 
District Dehradun, 
Uttarakhand 249201 

 
2. Union of India 

Through Secretary 
Ministry of Environment & Forest 
Paryavaran Bhawan, CGO Complex 
Lodhi Road 
New Delhi – 110 003 

  
3. State of Uttarakhand 

Through the Chief Secretary  
Civil Secretariat, Dehradun, 
Uttarakhand-248001 

  
 
 

…..Respondents 
  
COUNSEL FOR APPLICANTS: 
 
Mr. Ritwick Dutta, Mr. Rahul Choudhary and Ms. Meera Gopal, 
Advocates.  
 
 

COUNSEL FOR RESPONDENTS: 
 
Mr. Neeraj Malhotra and Ms. Rupal Luthra, Advocates for 
Respondent No. 1  
Dr. Abhishek Atrey, Mr. Krishna Kumar Singh, Ms. Deep Shikha 
Bharti, Advocate for Respondent No. 2  
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Mr. Amit Anand Tiwari, Mr. Vivek Singh, Mr. Abhishek Gupta and 
Mr. Vinayak Gupta, Advocates for Respondent No. 3 
  
 
 

 

JUDGEMENT 

 
 
PRESENT: 
Hon’ble Mr. Justice Swatanter Kumar (Chairperson)  
Hon’ble Mr. Justice Raghuvendra S. Rathore (Judicial Member)  

Hon’ble Mr. Bikram Singh Sajwan (Expert Member) 

Reserved on: 15th March, 2017 
Pronounced on: 13th April, 2017 

 

 
1. Whether the judgment is allowed to be published on the net?  
2. Whether the judgment is allowed to be published in the NGT  
        Reporter?  
 
JUSTICE SWATANTER KUMAR, (CHAIRPERSON)  
 

FACTUAL MATRIX OF THE CASE 
 

 
 

 
An article bearing title “Dumping of construction debris into 

River Alaknanda” was published on 12th April, 2016 in the 

newspaper Amar Ujala.  This article contains a statement of a 

senior officer of the Tehri Hydro Development Corporation India Ltd. 

(for short the ‘THDC’), wherein the officer admitted that if due to 

indispensable reason, the debris was thrown into the River, it will 

be removed.  The District Magistrate had stated that an inquiry 

should be conducted into the matter.  It is the case of the applicant 

that this indiscriminate dumping of construction material and 

debris into River Alaknanda is polluting it and the Project 

Proponent of the Vishugud-Pipalkoti Hydroelectric Power project is 

responsible for this pollution of the River.  The violations of the 

conditions imposed in the Environmental Clearance (for short, “EC”) 
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granted on 22nd August, 2007 is stated to be adversely affecting the 

hydro and aquatic life of River Alaknanda.  The Project Proponent 

has also failed to comply with the Environment Management Plan 

provided in the Comprehensive Environmental Impact Assessment 

for the project, according to which the retaining wall has to be 

constructed so as to prevent the debris from getting into the River. 

 
2. The applicant states that he is a Gandhian social activist 

working for environmental protection and people’s right to natural 

resources in middle Himalayas area since 1998.  He is also the 

convener of Matu Jansangthan which has raised various issues 

concerning forest and Environmental Clearances before the 

concerned ministries and authorities.  The applicant is actively 

involved in the activity of restoration of the River. As for harmful 

and adverse impacts on River Alaknanda as afore-stated, he has 

claimed the following reliefs in the present application filed under 

Section 14, 15 read with Section 18 (1) and (2) of the NGT Act of 

2010 (for short the ‘Act of 2010’): 

i.    “Pass an order restraining the Respondent No. 1 from 
dumping any debris or muck from Vishnugad-
Peepalkoti Hydroelectric Project or from construction 
of road in the Alaknanda River as it is in violation 
Muck Disposal Management Plan. 

ii.  Pass an order to remove the dumped debris in the 
Alaknanda River and restore the same area. 

iii.  Direct the project proponent of Vishnugad-Peepalkoti 
Hydroelectric Project, Respondent No. 1 to prepare 
the time bound plan for restoration of Alaknanda 
River into its original form. 

iv. Pass an order there by imposing heavy fine on 
Respondent No. 1 as environmental compensation for 
polluting the Alaknanda River on the basis of Polluter 
Pays Principle. 

v.   Direct Respondent No. 2 and 3 to make efficient and 
transparent monitoring system any environmental 
violation taking place around Alaknanda River. 
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vi.  Pass any other orders as the Hon’ble Tribunal may 
deem fit and proper in facts and circumstances of the 
case.” 

 
  
3. The project had been conceived with an installed capacity of 

444 MW.  The project was to build a 65 meter diversion dam near 

Helang village in Chamoli district of Uttarakhand and create a small 

reservoir in River Alaknanda.  The power house of the project is 

underground and situated near village Haat, which is about 3 KM 

from Peepalkoti.  The total land requirement as per the project 

report was 120 hectares, out of which 40 hectares was agricultural 

land and 80 hectares was Government land.  Nearly, 346 families 

were affected and relocated due to the project.  The Project 

Proponent is constructing a road between the power house of the 

hydro electric project and the River outlet because of which huge 

quantity of muck or debris is generated which is being disposed of 

directly into River Alaknanda.  The project was granted EC vide 

letter dated 22nd August, 2007.  Amongst other conditions the order 

granting EC specifically stated that the muck had to be disposed of 

at the dumping site, which should be above the high flood level.  

After the World Bank intervention, various studies were made in 

regard to the impact of the project with respect to environment.  

Chapter IV of Environmental Management Plan deals with the Muck 

Disposal Management Plan wherein it has been provided that: 

“According to the report, muck in large quantum i.e. 
in the volume of 1.5 Mm3 would be excavated during 
the construction of the project. Four muck dumping 
sites have been identified by THDC in this report 
which are adjacent to the project components, namely, 
i) Haat, ii) Jaisaal, iii) Gulabkoti, and iv) Guniyala. 
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Also, in regard to retaining wall, it has been 
mentioned in regard to the retaining wall that the 
muck will be deposited along the slope by 
constructing a retaining wall of 7 m each on the 
downhill side along the River bank and a slope of 50 
cm high with 50 cm thickness on the uphill side along 
the footpath line” 

 
 
4. The applicant also wrote a letter dated 17th October, 2015 to 

respondent no. 2 where he demanded cancellation of the EC of the 

Vishugad-Pipalkoti HEP due to non-compliance of the conditions 

stipulated therein.  The MoEF&CC, Forest Department of State of 

Uttarakhand and local administration are required to continuously 

monitor the implementation of the conditions stipulated in the 

Environmental Clearance.  Default on their part and negligence on 

part of the Project Proponent has caused serious and adverse 

environmental impacts upon the River, resulting in filing of the 

present application.  

 
5. In response to the above pleaded case of the applicant, the 

Project Proponent has in reply stated that the application does not 

reflect the true and correct factual position and is erroneous in fact 

and law. The applicant is stated to not be a resident of District 

Chamoli in Uttarakhand where the project is being constructed. It 

is also averred that the applicant is known for his biased ideology/ 

attitude towards Hydro – Power projects and is a habitual opponent. 

Thus, the application should be dismissed on that ground alone.  

6. According to the Respondent, a ‘ Mini Ratna Catogory-I’ is a 

Joint Venture Corporation of the Govt. of India and Govt of UP., 

duly registered under the provisions of the Companies Act, 1956. 

The principal object of the joint venture company was to operate 
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and maintain the Tehri Hydro Power Complex and other Hydro 

Projects in the State of Uttar Pradesh. Vishnugad- Peepalkoti HEP 

is a national project being carried out by the Tehri Hydro 

Development Corporation. Public hearing of the project was held in 

the month of January 2007 at project site. The EC was granted on 

22nd August, 2007 and further Investment approval for the project 

was accorded by the Cabinet Committee on Economic Affairs 

(CCEA) in August 2008. The project was also considered for 

financing from the World Bank. As per the World Bank’s 

requirements, the project report was prepared after detailed field 

investigations, community consultations and consolidation of 

previous studies on EIA which were conducted by a reputed 

independent environmental engineering firm, M/s Consulting 

Engineering Services (CES) over the period starting from April 2008 

to May 2009. Various precautionary steps were taken and even 

numerous good practices were adopted to minimise the disruption 

to the life of the people as well as the impact on natural 

environment.  

 
7. In addition to the above, other important studies such as 

Sediment Optimization, Adequacy of Water Ways for spillways, 

Geological Baseline Report (GBR), (the first ever for a hydro project 

in India) etc were also executed. The project proponent engaged a 

Panel of Experts who considered all aspects of project design as well 

as environmental and social aspects of the project. With the help of 

the World Bank’s team for hydro projects, the project was prepared 

in an optimized manner giving due attention to all aspects, social 

287



 

7 
 

environmental and technical. The applicant had earlier even 

challenged the Stage –I Forest Clearance issued by MoEF&CC for 

transfer of Forest Land to the Vishnugad Peepalkoti HEP Project on 

illegal grounds before the Tribunal as well as before the Hon’ble 

Supreme Court of India. Now, again the present application has 

been filed. Appeal No. 5 of 2011 titled ‘Vimal Bhai & Ors Vs MoEF 

and Ors.’ was dismissed by the Tribunal on 14th December, 2011. 

Even a review petition was dismissed and an order of dismissal 

dated 14.12.2011 by the Tribunal was challenged before the 

Hon’ble Supreme Court of India in Civil Appeal (D) No. 17694/2012 

‘Vimal Bhai & ors Vs MoEF & Ors.’ which was also dismissed on 24th 

January, 2013. The project is being constructed entirely in 

consonance with the terms and conditions of the EC dated 22nd 

August, 2007.  

 
8. The Project Proponent has acquired land for disposing of the 

muck/debris so generated. The project has developed detailed plan 

for Muck Disposal Generation from each component of the project 

including the muck which has to be disposed at the pre-designated 

dump yards as has been indicated. The photographs dated 15th 

April, 2016 attached by the applicant are of a small stretch of 20 m 

length of 2100 m approach road being widened from Siasian Colony 

(near PH area) to Tail Race Tunnel (TRT) outlet. The topography of 

this area is such that, it is almost like a vertical cliff with steep 

slopes on the hill and on the river side. The rock mass over this 

overhang cliff had shown some movements and then as per advice 

of the resident geologist, it was considered for removal by controlled 
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blasting, owing to safety considerations. During the removal and 

blasting of this overhang cliff/ detached rock mass, some scattered 

/split rock boulders had fallen directly into the River despite 

precautionary measures being taken by the project proponent.  The 

work of removing the detached rock mass /vertical cliff has now 

been suspended since 18th April, 2016.  In the meantime, the Forest 

Department constituted a Joint Committee to suggest further 

measures that are required to be taken to ensure that the splitted 

muck from the overhang cliff/ detached rock mass so that it does 

not fall into the river. For the purpose of transporting the muck that 

will be generated from the Tail Race Tunnel (TRT) outlet area, 

Respondent No 1 commenced the widening of the existing road from 

THDCIL Colony at Siasian to Birahi during the end of Feb 2015. 

During the widening of the road, owing to the steep topography of 

the area, a small quantity of scattered/split muck generated from 

the detached rock mass/vertical cliff spread over a small stretch fell 

into the river during blasting operations. The quantity of 

scattered/splitted boulders was so small that it would in no way 

affect the health of the river or pose a threat to the people living 

downstream of it. The Respondent is taking all possible steps for 

protection in that behalf. 

 
9. It has been denied that the project proponent was disposing of 

the construction debris of the road into the Alaknanda River since 

October 2015. The publishing of the article in the newspaper is not 

denied, however, no value can be attached to the same as it is 

merely a hearsay evidence. The State of Uttarakhand, Respondent 
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no. 3 has not fully supported the stand of the Respondent no. 1. It 

has been stated that the State of Uttarakhand is committed to 

protect the environment and undertakes to duly comply with all the 

directions passed by the Tribunal. The news in the paper on 12th 

April, 2016 came to the notice of the State and the Principal 

Secretary vide letter dated 12th May, 2016 had directed the District 

Magistrate, Chamoli to conduct enquiry and submit a report. The 

said incident of disposal of muck in the River was investigated by 

the Divisional Forest Officer, Kedarnath Forest Division, Gopeshwar 

and the Sub-Divisional Magistrate, Chamoli. On enquiry it was 

found that THDC was developing the Hydro Electric Project within 

village Haat area. A fine of Rs. 65,000/- had been levied and 

recovered from THDC for the muck accumulated from the 

construction of the power house. The Project Proponent was also 

given a warning not to dispose of the muck into the Alaknanda 

River and was further directed to construct retention wall/ net, etc. 

to prevent muck from falling into the Alaknanda River. Copy of the 

letter dated 27th May, 2016 of the District Magistrate, Chamoli is 

placed on record. The SDM, Chamoli vide letter 26th May, 2016 had 

informed the DM, Chamoli that presently the muck generated in the 

process was not being thrown into the Alaknanda River but was 

being loaded onto trucks and dumped at Siasian dumping site. 

Instructions to Respondent no. 1 had been issued by the said 

Respondent.  

 
10. Separate affidavit has been filed on behalf of MoEF, 

Respondent no. 2. In that affidavit, it had been stated that the EC 
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for the project was granted on 22nd August, 2007 and the project 

proponent was required to strictly comply with the terms and 

conditions. Amongst others, it was specifically stated in clause (vi) 

of Part A of the specific conditions that “consolidation and 

compilation of the muck should be carried-out in the muck dump 

sites and the dump sites should be above high flood level”. The 

project proponent was, therefore, required to strictly comply with 

these conditions. 

 
11. Upon analysis of the above pleading, the following questions 

would fall for the consideration before the Tribunal: 

1. Whether the Applicant has no locus-standi and the present 

application is liable to be rejected for the reasons stated in 

relation to maintainability of the application?  

2. Whether the Project Proponent, Respondent No. 1 had 

indiscriminately dumped/disposed of the debris/muck and 

other construction waste material into the River Alaknanda or 

upon its flood plains?  

3. What reliefs, the applicant is entitled to, if any, and what 

directions should be issued by the Tribunal?   

 
Question No. 1: Whether the Applicant has no locus-standi and 

the present application is liable to be rejected 
for the reasons stated in relation to 
maintainability of the application?  

 
12. The only allegation made by the Respondent in relation to the 

locus-standi of the applicant is on the ground that the applicant is 

not a resident of village Chamoli where the project is being 

constructed.  However, it is averred that the applicant holds a 
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definite bias against Hydroelectric projects and the present 

application is the result of it. The applicant unsuccessfully 

challenged the grant of Stage-I Forest Clearance before the Tribunal 

and the Hon’ble Supreme Court of India and therefore, the present 

application is not maintainable.  

 
 We are not impressed by any of these averments. Merely 

because the applicant is not a resident of Chamoli village, does not 

per se mean that he has no right to file the present application 

raising a substantial question of environment within the ambit and 

scope of the provisions of Section 14 of the Act of 2010. The 

construction of a Hydroelectric project in an eco-sensitive State like 

Uttarakhand would not be a localized issue of the village but its 

impact would be felt all over.  The language of Section 14 read in 

conjunction with Section 18 of the Act of 2010 clearly provides that 

the expression locus-standi will have to receive a liberal 

interpretation and the application cannot be thrown out on this 

ground, if it otherwise raises a substantial question of environment 

in accordance to the implementation of any legal right in relation to 

the Acts mentioned in Schedule-I of the Act of 2010. In fact, this 

issue need not detain us, in view of the law settled by the Tribunal 

in the case of ‘Goa Foundation v. Union of India’ O.A. No. 26 of 2012, 

All India NGT Reporter 2013 (1) Part 5 page 234, where it had held 

that the term ‘aggrieved person’ is to be understood in common 

parlance and cannot be confined within the bounds of a rigid 

formula. Aggrieved is a person who has suffered a legal grievance, 

against whom a decision has been pronounced or who has been 
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refused something. This expression is very generic in its meaning 

and has to be construed with reference to the provisions of a statute 

and facts of a given case.  

 
13. In the present case, the applicant has approached the 

Tribunal with a specific case that there is a non-compliance and in 

fact violation of the conditions of the order granting EC dated 22nd 

August, 2007 and there is indiscriminate dumping of construction 

waste. There is even the construction for making the road which is 

adversely impacting the flood plains of the river, the river itself, its 

aquatic life and health. The applicant is very sensitive towards the 

construction of the Hydroelectric project in that eco-sensitive area 

and this cannot be taken as a ground for rejecting the application, if 

it otherwise has substance in law and is based upon the facts of the 

case. 

 The reliefs claimed by the applicant are partially prohibitory as 

well as requires the project proponent to comply with the conditions 

of the EC and to take precautionary steps in the interest of the 

environment and ecology, particularly with reference to the River 

Alaknanda.  It cannot be stated to be a petition not maintainable. 

Accordingly, we answer this question against the respondents and 

in favour of the applicant.    

 
Question No. 2:  Whether the Project Proponent, Respondent No. 

1 had indiscriminately dumped/disposed of the 
debris/muck and other construction waste 
material into the River Alaknanda or upon its 
flood plains?  
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14. The Applicant has specifically stated in the application that 

the project proponent has violated the conditions in relation to 

handling of muck, in terms of the EC order dated 22nd August, 

2007. It has been specifically averred that construction work of the 

project was in full swing and that at the relevant time, the project 

proponent has thrown the construction debris into the river.   The 

road between the powerhouse of the hydroelectric project and the 

river outlet was being constructed and huge quantity of 

muck/debris was generated. Besides making this averment, the 

applicant has heavily relied upon the reporting of the incident 

relating to muck dumping into the river, in the newspaper ‘Amar 

Ujala’ dated 12th April, 2016. The applicant has further filed on 

record the photographs which were taken on 15th April, 2016 

showing the area near the project site where the road is being 

constructed alongwith the stones, muck, soil and other waste which 

are being thrown directly into the river. There is no retention wall. 

The muck and the construction waste is not only being thrown on 

the flood plains of the river, but right in the middle of it. There is no 

protection of any kind. The applicant also filed the rejoinder to the 

reply filed by the Respondent no.1 in which, besides reiterating the 

averments made in the application, it has been specifically averred 

that the direct dumping of muck into the river with the use of heavy 

machinery such as trucks had been undertaken on 29th April, 

2016, well after the date when the project proponent claims to have 

stopped the work. The averment that the work was stopped on 18th 

April, 2016 is completely false as it is clear from the photographs 

which have been placed on record in relation to the work being 
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carried on 29th April, 2016. Even the workshop has been 

constructed on the main bank of the stream in village Harsari. The 

photographs filed alongwith the affidavit show that heavy 

machinery is being used for throwing the muck directly into the 

river. There are trucks which are being unloaded on the slope which 

directly meets the river. Photographs showing use of heavy 

machinery for that purpose, at the floodplains, have also been filed. 

The photographs for the period of 17th October, 2015 have also been 

filed where heavy machinery like dumpers, JCBs, etc. have been 

used and the extracted materials, which include soil, stones and 

other muck, is being directly thrown into the river. The 

photographs, in fact, show that the extended arm of the JCB is 

directly on the top of the river and is throwing the muck into the 

middle of the River.  

 
The respondents have filed certain photographs to show that 

they have constructed the retention wall as well as the fact that the 

PWD had thrown the muck into the water bodies which resulted in 

flooding of the area. As is evident from these averments, the 

negligence, breach of conditions of the EC and indiscriminate 

dumping of muck and waste is directly attributable to Respondent 

no. 1 and/or the agencies which are working on their behalf. The 

defence put forward by Respondent no. 1 is unbelievable and in fact 

becomes irrelevant for the purposes of determining the controversy 

before the Tribunal. If the PWD is constructing the road and is 

throwing muck into other water bodies/nallahs which may 

ultimately join River Alaknanda is of no help to the project 
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proponent. This aspect can be examined separately when we issue 

notice to the PWD as it is neither a party in the present application 

nor has the applicant raised any dispute in that behalf.  

 
15. According to Respondent no. 1, they had found no substance 

in the report of ‘Amar Ujala’ dated 12th April, 2016 as well as the 

protest raised by the applicant. The Principal Secretary had directed 

for an enquiry which was conducted by the officials of the 

Government Departments including the SDM and they had found 

that the muck had already been dumped into the river and a fine of 

Rs. 65,000/- was imposed upon the project proponent and 

directions were issued to the Project Proponent and its agencies to 

be more careful and take all precautionary steps. In fact, the 

present case is hardly a case of any dispute besides the above 

cogent and reliable record placed before the Tribunal. It is also 

evident that the project proponent itself has not taken up the stand 

of not dumping of muck on the downhill slope. A two-fold defence 

was taken by the Respondent. Firstly, it was a matter of necessity 

that the rocks had to be blasted for making the road and some 

stones must have slided into the river. Secondly, the Public Works 

Department was also constructing/widening the road and they had 

thrown the waste, stones, etc. into the Nalla. According to them, 

they have taken all the precautions.  

 
16. As far as the present application is concerned, the default, 

negligence and breach of the conditions on the part of Respondent 

no. 1 has been squarely established. It cannot be disputed that 

these are eco-sensitive areas and even while complying with the 
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Principle of Sustainable Development due and in fact extra, regard 

has to be given to the Precautionary Principle to prevent any 

irretrievable and irreversible damage to the environment, ecology 

and natural assets of that area.  It is a settled principle of law that 

the onus lies heavily on a project proponent to show that it has 

actually not caused any pollution by the activity that it was carrying 

on. The Polluter Pays Principle makes it mandatory for the project 

proponent to take all possible precautions and ensuring that there 

should be no pollution resulting from such activity which if carried 

in normal course would cause pollution. Water body is a natural 

asset and resource.  It is an entity in itself and is entitled to all 

protection in law. Environmental law in our country gives due 

protection to natural assets particularly rivers. It, in fact, places an 

obligation upon the State as well as stakeholders, including the 

project proponent to provide due protection to these rivers and 

ensure that they are not polluted. 

 
17. The Precautionary Principle has two fold obligations. Firstly, 

the project proponent must take all expected precautions and 

preventions to ensure that no pollution results from its activity. 

Secondly, it has to take into consideration the Principle of Inter 

Generational Equity and therefore ensure that it causes no 

irretrievable damage to natural assets. In addition, a definite 

obligation is placed upon the project proponent to protect these 

assets. Even the Principle of Strict Liability in terms of Section 17(3) 

of the Act of 2010 would apply upon the applicant with its rigour. In 

the case of ‘Gurpreet Singh Bagga vs. Ministry of Environment & 
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Forest & Ors.”, O.A. No. 184/2013 dated 18th February, 2016 while 

applying the Precautionary Principle and the safeguards which the 

project proponent is obliged to take and its failure, therefore, must 

attract the Polluter Pays Principle, the Bench held as under: 

“The 'precautionary principle' places onus upon the 
industry, on the one hand, while on the other hand, it 
obligates the State Government, local authorities and 
State Pollution Control Boards to ensure prevention 
and control of pollution. Lack of scientific knowledge 
would be an irrelevant consideration for determining 
such a factor. We may refer to the judgment of this 

Tribunal in the case of Krishan Kant v. Triveni OA No. 
317/2014 pronounced on 10th December, 2015 
wherein the Tribunal while discussing 
the precautionary principle and its applicability held as 
under:-- 

"14. The Rule of 'No Fault' or 'Strict Liability' 
was enunciated by the House of Lords in 

the case of Rylands v. Fletcher, (1868) L.R. 3 
H.L. 330, wherein it was stated that if the 
defendant was not negligent or rather, even 
if the defendant did not intentionally cause 
the harm, he could still be held liable under 
this Rule for the damage or adverse impact 
of his activity. To succeed in such an action 
in tort, the claimant was expected to show: 

1. That the defendant brought 
something onto his land; 

2. That the defendant made a "non-
natural use" of his land (per Lord 
Cairns, LC); 

3. The thing was something likely to do 
mischief if it escaped; 

4. The thing did escape and 
cause damage. 

The rationale behind the rule of Strict 
Liability is that the activity going 
within its fold are those entailing 
extraordinary risk to others, either in 
seriousness or the frequency of the 
harm threatened. Extending the basis 
of such liability, Blackburn, J. held as 
under: 

"We think that the rule of law is, that 
the person who for his own purposes 
brings on his lands and keeps there 
anything likely to do mischief if it 
escapes, must keep it in at his peril, 
and if he does not do so, is prima facie 
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answerable for all the damage which is 
the natural consequence of its escape. 
He can excuse himself by showing that 
the escape was owing to the plaintiffs 
default; or perhaps that the 

consequence was of vis major, or the 
act of god; but as nothing of this sort 
exists here, it is unnecessary to inquire 
what excuse would be sufficient." 

In the recent past, there has been a basic shift in 
the approach to environment protection. Earlier, 
the concept was based on the 'Assimilative 
Capacity' Rule as is evident from Principle 6 of the 
Stockholm Declaration of United Nations 
Conference on Human Environment in 1972. This 
principle assumed that science could provide policy 
makers with the information and means 
necessary to avoid encroaching upon the capacity 
of the environment to assimilative impacts and it 
also presumes that relevant technical expertise 
would be available when environmental harm was 
predicted and there would be sufficient 
time to avoid such harm. Under the 11th Principle 
of the United Nations General Assembly Resolution 
on World Charter for Nature, 1982, the emphasis 
shifted to the 'Precautionary Principle', which was 
then reiterated in the Rio Conference of 1992 in its 
Principle No. 15. The inadequacy of science is the 
real basis that has led to the 
'Precautionary Principle'. It is based on the theory 
that it is better to err on the side of caution and 
prevent environmental harm which may indeed 
become irreversible. 
The Precautionary Principle suggests that where 
there is identifiable risk of serious or irreversible 
harm, including, for example, extinction of species, 
widespread toxic pollution, in major 
threats to essential ecological processes, it may be 
appropriate to place the burden of proof on the 
person or the entity proposing the activity that is 
potentially harmful to the environment. In the 
event of uncertainty, presumption should operate 
in favour of environmental protection and primary 
onus would shift in light of the presumption in 
favour of the environment and statutory obligation 
of the industry as afore referred. The test to be 
applied is that of a 'reasonable person'. 
The 'Precautionary Principle' thus, demonstrates 
that an activity which poses danger and 
threat to the environment is to be prevented. Under 
this Principle, the State Government and the Local 
Authorities are supposed to first anticipate and 
then prevent the cause of environmental 
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degradation by checking the activity. Lack of 
scientific knowledge as to whether particular 
activity is causing degradation should not stand in 
the way of government in analysing such harm. 
'Onus of Proof under this Principle is on the actor 
or the developer to show that the action is 
environmentally friendly. We must notice here that 
the provisions of the Act of 2010 under 

Section 20 mandates that the Tribunal has to apply 

the 'Precautionary Principle' while adjudicating the 
cases under the environmental jurisprudence." 

73. Man has changed the nature of many of the world's 
Rivers by controlling their floods, constructing 
large impoundments, overexploitation of living and 
non-living resources and using Rivers for disposal 
of wastes. Among these, indiscriminate extraction 
of non-living resources like sand and gravel from 
Riverbed is the most disastrous as this activity 
threatens the very existence of the River ecosystem 
(Kondolf, 1994 supra). Indiscriminate extraction of 
River sand and gravel, many folds higher than 
natural replenishments, imparts serious offsite and 
onsite impacts, leading ultimately to changes in 
channel form, physical habitats and food webs, 
engineering structures associated with River 
channels and inland sediment supply to coastal 
and near-shore environments. 

74. Sand is vital for sustenance of Rivers. Sand mining 
is the removal of sand from their natural 
configuration. Sand and gravel are mined world-
wide and account for the largest volume of solid 
material extracted globally. Formed by erosive 
processes over thousands of years, they are now 
being extracted at a rate far greater than their 
renewal. A conservative estimate for the world 
consumption of aggregates (sand and gravel) 
exceeds 40 billion tonnes a year. This is twice the 
yearly amount of sediment carried by all of the 
Rivers of the world [Milliman and Syvitski (1992) 
in: Journal of Geology Vol. 100 (5): 525-544], 
making humankind the largest of the planet's 
transforming agent with respect to aggregates. 

75. Determining the amount of sand that can be 
sustainably extracted from a particular stream 
reach requires site-specific topographic, hydrologic, 
and hydraulic information. This information is 
used to determine the amount of sand that can be 
removed from the area without causing undue 
erosion or degradation, either at the site or at a 
nearby location, upstream or downstream. In-
channel or near-channel sand-and-gravel mining 
changes the quantity of that can be extracted vis-à-
vis the sediment deposited sediment, and may 

300



 

20 
 

result in substantial changes in the channel 
hydraulics. These interventions can have variable 
effects on aquatic habitat, depending on the 
magnitude and frequency of the disturbance, 
mining methods, particle-size characteristics of the 
sediment, the characteristics of riparian vegetation, 
and the magnitude and frequency of hydrologic 
events following the disturbance.” 

 

 Useful reference can be made in the case of ‘Ashwini Kumar 

Dhal vs. Odisha Pollution Control Board and Ors.’, dated 25th May, 

2016 where the Tribunal held as under: 

'Polluter Pays" principle, which is an overarching 
principle, mandates the polluter to bear the cost of 
pollution, prevention, control and reduction measures. 
This principle is an integral component of sustainable 

development. The Apex Court of India in Indian Council 
for Enviro-Legal Action vs. Union of India (1996) 3 SCC, 
Karnataka Industrial Area Development Board vs. C. 
Kenchappa : (2006) 6 SCC 371, M.C. Mehta vs. Union of 
India: (2006) 3 SCC 399, has held that the "remediation 
of the damaged environment is a part of the process of 
sustainable development and as such the polluter is 
liable to pay the cost to the individual sufferer as well 
as the cost of reversing the damaged ecology." 

Similarly in Hindustan Coca Cola Beverages Pvt. Ltd. 
vs. West Bengal, it has been held that "it is no more res 
integra, with regard to the legal proposition, that a 
polluter is bound to pay and eradicate the damage 
caused by him and restore the environment.” 

 
18. Applying the above settled principles of environmental 

jurisprudence to the facts and circumstances of the present case, 

there is no escape from the conclusion that the project proponent 

has utterly failed to comply with the fundamental principles of 

environment protection. It has violated the conditions of the EC. 

The Respondent has not even made an effort to bring on record as 

to which of the dumping sites have been earmarked for dumping of 

muck and what is their present status. The Respondent no. 1 has 

placed on record the documents to show the estimated capacity of 

the sites and likely generation of the waste from the excavation, etc. 
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This itself shows lack of responsible behaviour on the part of the 

project proponent. It could have discharged its onus by placing on 

record before the Tribunal, documents to show the total extracted 

debris including from the project, how much of the muck had been 

deposited on the site and how all concerned persons i.e. the media, 

local authorities, officers, the applicant as well as the Pollution 

Control Board, other stakeholders had noticed that muck was 

indiscriminately thrown into the river. It is nobody’s case that the 

photographs in question are doctored and they are not of the actual 

sites. The stand taken by the respondents that PWD has also 

thrown the muck into the water bodies is no defence. In fact, the 

State Government itself being a party should have taken steps 

against the PWD for committing such environmental offence.  

 
In view of this discussion, we conclude question no. 2 against 

Respondent no. 1 and in favour of the applicant.  

 
Question No. 3: What reliefs, the applicant is entitled to, if any, 

and what directions should be issued by the 
Tribunal?  

  
19. The applicant would be entitled to some of the reliefs prayed in 

the prayer clause of the Original Application. The prayer made by 

the applicant completely falls within the ambit and scope of the 

Section 14, 15 and 17 of the Act of 2010. The damage to the River is 

obvious and stands proved on record. It is unfortunate that the 

public undertaking like Respondent no. 1 can take such a stand to 

shirk from the consequences of its irresponsible and negligent act. 

If the public authorities would carry projects in the present manner 

and would attempt to cause such depletion of natural assets as in 
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the present case, the day is not far when these eco-sensitive areas 

would refuse to tolerate infliction of damage by the human beings 

using machinery and this may result in un-manageable and 

uncontrollable damage.  

 
20. The project proponent is liable to be directed to take preventive 

and precautionary measures coupled with the prohibitory orders 

that are patently called for, in the facts and circumstances of the 

present case. We are unable to condone these irresponsible 

omissions, acts, and avoidable damage to the nature. They have 

certainly polluted the water of the river. The analysis reports that 

have been placed on record do not show that these samples were 

collected at the relevant time and from the site in question where 

the muck was being thrown into the River. If the samples are taken 

upstream and downstream, the samples from the affected sites and 

the consequences that follow would be totally different and would 

be immaterial for determining the controversy in the present case. 

The photographs placed on record clearly show that even the colour 

of the water has changed along the course of the River. These are 

uncondonable breaches and actions. Development does not mean 

destruction of nature. The Respondent no. 1 has certainly violated 

the spirit of Principle of Sustainable Development and therefore 

must bear the consequences that will follow in law in the facts of 

the present case. 

 
Thus, we dispose of this application with the following order 

and directions: 
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1. We hereby restrain Respondent No. 1 from throwing any 

muck, soil, stones by blasting or otherwise or construction 

debris of the Hydroelectric project into the River Alaknanda, 

its floodplains or in any other water body in the entire area 

where the construction work of the road or the project is going 

on. 

 
2. It shall maintain regular records which shall be computerised 

to show the nature and quantity of excavated material, 

blasting of stones and construction activity at the project site, 

the muck generated, the muck deposited, details and capacity 

of the site, etc. It shall also duly maintain records of all heavy 

and small vehicles and machineries being operated by the 

project proponent or any of its sub-contractors or agents. They 

shall have GPS system installed to track their movement, 

within two weeks from the date of pronouncement of this 

judgment.   

 
3. We impose environmental compensation of Rs. 50 Lakh upon 

Respondent no. 1. This compensation shall be paid within two 

weeks from today to the Uttarakhand Pollution Control Board 

and the Central Pollution Control Board in equal shares. The 

amount shall be utilised for environmental protection after 

obtaining the orders of the Tribunal.   

 
The said sum of Rs. 50 Lakh at the first instance would be 

paid by the Respondent no.1. However, a sum of Rs. 20 Lakh 

shall be recovered from sub-contractors or agents operating on 
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behalf of the Respondent no. 1 who were responsible for 

excavation and carriage/dumping of waste and have thrown 

the same into River Alaknanda. A sum of Rs. 20 Lakh shall be 

recovered within 4 weeks from the date of pronouncement of 

this judgement and compliance report should be submitted to 

the Tribunal. 

 
4. We also issue notice to the Public Works Department of State 

of Uttarakhand to show cause as to why environmental 

compensation be not imposed upon them, on the basis of the 

disclosure made by Respondent no. 1 that they were dumping 

muck and construction waste into the water bodies/nallahs.  

 
Notice shall be made returnable by 28th April, 2017 for which 

registry will maintain a separate file. 

 
5. Further, we direct Respondent no. 1, its contractors/sub-

contractors or agents to remove the entire dumped debris from 

River Alaknanda and restore the same to its original condition 

within 4 weeks from today. In the event of default, Respondent 

no. 1 shall be further liable to pay a sum of Rs. 25 Lakh, 

which shall be used by a committee appointed by the Tribunal 

at the relevant time for removal of the muck from the River 

and also for taking the protective measures.  

 
6. We direct Respondent No. 1 as well as Respondents No. 2 and 

3 to direct installation of efficient transportation monitoring 

system to ensure that such projects do not cause any 

pollution in River Alaknanda in the State of Uttarakhand. 
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7. All the concerned officers, authorities and State Government 

shall comply with this order without default and delay, and 

would submit a compliance report before this Tribunal within 

six weeks from the date of pronouncement of this judgment. 

 
21. Application No. 197 of 2016 is disposed of without any order 

as to costs.  M.A. No. 376 of 2016 does not survive for consideration 

as the main application has been disposed of. Consequently, M.A. 

No. 376 of 2016 stands disposed of. No order as to cost. 

 
 
 

 Swatanter Kumar 
Chairperson 

 
 

 

Raghuvendra S. Rathore 
Judicial Member 

 
 

Bikram Singh Sajwan 
Expert Member 

 
 
New Delhi  
 13th April, 2017 
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Maharashtra State Electricity Distribution Co. Ltd.

BILL OF SUPPLY FOR THE MONTH OF Jan 2025
000002755003026
GSTIN: 27AA ECM2933K1ZB Website : www.mahadiscom.in HSN CODE: 27160000
SANGLI CIRCLE :520 SANGLI RURAL DIVISI : 522 MIRAJ RURAL : 076 1

Consumer No. : 279322003654  

Consumer Name : NARSINHA STONE CRUSHER
CRUSH SAND AND RMC

Adresss : 446/1 , MIRAJ SANGLI Kalambi
 
TD/PD Date: 01-01-2025
Village : Pincode : 416414

     

BILL DATE 05-02-2025 50,410.00DUE DATE 25-02-2025
IF PAID UPTO 11-02-2025 50,400.00
IF PAID AFTER 25-02-2025 50,420.00
Last Receipt No./Date /09-12-2024
Last Month Payment 00.00

Scale / Sector Medium Scale /Private
Sector

Email ID : Activity : STONE CRUSHING UNITS
Mobile No. : 87******57 Meter No.: 055-X1206405 Seasonal : N Load Shed Ind :  

Tariff : 36 LT-V B II Connected
Load (KW): 194.37 HP Urban/Rural

Flag : R Express Feeder
Flag : N

Contract
Demand (KVA) : 181.00 40% of Con.

Demand(KVA) :72.40 Feeder Voltage
(KV) : 11 LIS Indicator  :  

Sanctioned load
(KW) : 194.37 HP            

DTC : 0761463 PC-MR-
ROUTE-SEQ :

  00-40-1530-
0075 BU : 1244 PC : 00

Date of Connection :02-10-2021 Category : LT Industry General
above 20 KW GSTIN :

Supply at : LT Elec. Duty : 10 PAN :

Prev. Highest (Mth) : Prev. Highest Bill
Demand (KVA) :

Security Deposit Held
Rs. : 1,94,000.00 Addl. S.D.

Demanded Rs : 00.00

Bank Guarantee Rs.
: 0.00 S.D. Arrears Rs. : 00.00

BILLING HISTORY
Bill Month Consumption (Units) Bill Demand (KVA) Bill Amount

Dec 2024 1,453 72 49,161.00
Nov 2024 2,370 72 59,293.93
Oct 2024 2,258 72 57,666.37
Sep 2024 1,657 72 50,650.89
Aug 2024 2,382 72 59,268.65
Jul 2024 2,723 72 62,991.41

Jun 2024 2,079 72 55,987.97
May 2024 2,146 72 55,529.26
Apr 2024 1,906 72 52,567.65
Mar 2024 2,590 72 56,312.74
Feb 2024 2,044 72 50,637.76
Jan 2024 2,337 72 53,728.63

CUSTOMER CARE Toll Free No.
1912, 1800-102-3435,

1800-233-3435
Rule & Procedure for Consumer Grievances Redressal
is available at www.mahadiscom.in>consumer
portal>CGRF Instead of Printed bill , register for E-bill
and avail Rs. 10 per bill as a “Go-green “ discount.For
registration visit at www.mahadiscom.in->consumer
portal->Quick access->Go-green request

Scan this QR Code with BHIM App for UPI Payment

If paid by QR Code then Prompt Pay Discount/Delay
Payment Charges will be adjusted in subsequent bill.

For making Energy Bill Payment through RTGS/NEFT mode, use following details

Beneficiary Name: MSEDCL
Beneficiary Account Number:MSEDCL01279322003654
IFS Code: SBIN0008965
Name of Bank: STATE BANK OF INDIA
Name of Branch: IFB BKC
Bill Amount:50,410.00

Disclaimer: Please use above bank details only for payment against consumer number mentioned in beneficiary account number.
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Message:
# Dear Consumer, MSEDCL has filed Multi Year Tariff Petition before MERC with Case No. 217 of 2024 , this petition is
available at www.mahadiscom.in
#As per MERC Directive dtd.24/02/2021,cash payment of Rs.5000.00 and above will not be accepted by MSEDCL.
# Online payment Facility - adopt for safe , easy and free online payment facility through https://wss.mahadiscom.in/wss
OR Mobile app - Mahavitaran & get discount of 0.25% (max Rs.500). For queries please contact
helpdesk_pg@mahadiscom.in.
# As per MERC order dt.24/02/2021, Monthly energy bill receipt in cash is limited to Rs.5000/- w.e.f 01/11/2021.
In case of energy bill paid through NEFT / RTGS, date of amount credited in MSEDCL bank account will be considered as
bill payment date.
PD FINAL BILL

Important Message

Consumers can pay online using Net Banking, Credit/Debit cards at https://wss.mahadiscom.in/wss/wss after registration.
Submit / update your E-mail id and mobile number to Circle office for receiving prompt alerts through SMS.
Submit / update your PAN and GSTIN to circle office with copies of PAN and GSTIN for verification.
Special desk is operational for HT Consumers, please contact : htconsumer@mahadiscom.in for any clarification / query or
grievance.
This Electricity Bill should not be use for the address proof and as a proof of property ownership.
For Any Payment to MSEDCL , ENSURE & INSIST for computerised receipt with unique system generated receipt number.
Do not accept handwritten receipts. Pay online to avoid any inconvenience.

CURRENT CONSUMPTION DETAILS
Reading Date KWH KVAH RKVAH (LAG) RKVAH (LEAD) KW (MD) KVA (MD)

Current 01-01-2025 68068.400 92574.400 57212.800 1440.400 56.680 68.300
Previous 31-12-
2024 68068.400 92574.400 57212.800 1440.400

Difference 0.000 0.000 0.000 0.000
Multiplying Factor 1.000 1.000 1.000 1.000 1.000 1.000
Consumption 0.000 0.000 0.000 0.000 57.000 68.000
LT Metering 0.000 0.000 0.000 0.000 0.000 0.000
Adjustment 0.000 0.000 0.000 0.000
Assessed Consump 0.000 0.000 0.000 0.000 0.000
Total Consumption 0.000 0.000 0.000 0.000 57.000 68.000

BILLING DETAILS

Billed Demand (KVA) 72 @ Rs. 388
Assessed P.F. Avg. P.F. 0.000
Billed P.F. 0.000 L.F.

Consumption Type Units Rate Charges Rs.
Industrial 0 7.30 00.00
Residential 0 0.00 0.00
Commercial 0 0.00 0.00

E.D. on(Rs) Rate % Amount Rs.
776.00 7.5 0.00

0.00 0 0.00
0.00 0 0.00

TOD Zone Rate Units Demand Charges Rs.
2200 Hrs-0600 Hrs -01.50 0 0.00 0.00  
0600 Hrs-0900 Hrs &
1200 Hrs-1800 Hrs 00.00 0 64.00 0.00

0900 Hrs - 1200 Hrs 00.80 0 68.00 0.00
1800 Hrs-2200 Hrs 01.10 0 55.00 0.00
Amount in Words FIFTY THOUSAND FOUR HUNDRED TEN ONLY

Demand Charges 776.00
Wheeling Charge @ 01.17   00.00
Energy Charges 00.00
TOD Tariff EC 00.00
FAC @ 55.00  Ps/U 00.00
Electricity Duty ( 07.50 %)   00.00
other charges 00.00
Tax on Sale @ 18  Ps/U 00.00
P.F. Penal Charges/P.F. Inc. 00.00
Charges For Excess Demand 00.00
   
Debit Bill Adjustment 00.00
TOTAL CURRENT BILL 780.00
Current Interest  02-02-2025 00.00
Principle Arrears 49,633.52
Interest Arrears 00.00
Total Bill (Rounded) Rs. 50,410.00
Delayed Payment Charges Rs. 09.70
Amount Payable25-02-2025  After
Amount Rounded to Nearest Rs.(10/-) 50,420.00
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As per MERC order for Case No 322 of 2019 revised Cheque Bounce charges of Rs. 750 or Bank charges whichever is
higher will be applicable from 01 April 2020.
Message: Please refer copy of the bill for details./
As per Income Tax provision vide section 269 ST cash receipt of Rs.2.00 lakhs and above will not be accepted by MSEDCL
against any type of Payment.
# As per MTR order (226/2022) revised tariff for FY 2024-25 is effective from 01.04.2024.
# This bill for power supply cannot be treated or utilised as proof that the premises for which the power supply has been
granted is an authorised structure nor would the issuance of the bill amount to proof of ownership of the premises.
# Prompt Payment Discount: Rs. 07.76 , if bill is paid on or before 11-02-2025 .

CONDITIONS
1. The total bill amount of the bill may be remitted by a Crossed Demand Draft/Cheque drawn in favor of 'Maharashtra State
Electricity Distribution Co. Ltd.' Whenever Security Deposit is demanded separate Cheque/Bank Draft should be sent.
2. The current bill is payable within fifteen days from the date of issue of the bill. Even if there is any discrepancy in the bill or any
other clarification needed, consumers are requested to pay the billed amount in full provisionally or under protest subject to review
and subsequent adjustment, so that payment of delayed payment charges is avoided.
3. This bill is issued subject to the provision of the 'Conditions and Miscellaneous charges for supply of Electrical Energy' of the
company.
4. Please quote the Consumer Number on the back of the Cheque. The payment of this bill should be made at Company's office
only.
5. If the cheque is sent by post, the same should be posted three clear days in advance of the due date.
6. If the amount is paid by cheque/DD, the date on which the amount gets cleared, or a maximum of 3 days from the date of
depositing the cheque will be considered as the bill payment date.

Collection Hours : 10-30 to 16-00 Hours ( Except on Bank Holidays, Sundays, 2nd and 4th Saturdays)

Follow us at:    
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https://www.facebook.com/MSEDCL/
https://www.facebook.com/MSEDCL/
https://twitter.com/@MSEDCL
https://twitter.com/@MSEDCL
https://m.youtube.com/@mahavitaranofficial
https://m.youtube.com/@mahavitaranofficial
https://instagram.com/msedclofficial
https://instagram.com/msedclofficial

